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•mtyy OH*** but also W est Bengal, 
Bihar, U.P., Rajasthan, Andhra P ra- 
-de*h, K arnataka and Tamilnadu. The 
«OQMgrt knowledge on crocodile breed-
ing is not available in many countries 
and  in our own c o u n ty  the species is 
greatly being reduced. Therefore we 
are very much concerned about it. 
”Wow, we have brought i t  under the 
•protection of Wild Life Act. Its ex-
po rt is banned
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SHRI ANNASAHEB P. SHINDE: 
We shall go into that.

SHRI M. RAM GOPAL REDDY: 
M r Speaker, Sir, I  would like to know 
from the Minister whether he is con-
cerned about the breeding of crocodile 
or he is concerned about crocodile

SHRI P. GANGADEB: Sir, since
F.AO expert has very strongly re-
commended the scheme of establish-
ing the crocodile farm  specially in 
Orissa and that not only will it be a 
highly commercial project for Orissa 
“but also a shot in the arms for India's 
foreign exchange earning and also 
■when Orissa State has already accept-
ed this scheme and has sent it to the 
S ig h  Command for their approval, 
may 1 know what is the decision of 
th e  Government in the m atter and 
th e ir  understanding with tbe U.N.D.P. 
and the FJV..O. to expedite quick im-
plementation of the scheme both fin-
ancially and through technical ex-
pertise?

SHRI ANNASAHEB P. SHINDE: 
My Ministry has released necessary 
amounts for Orissa scheme and neces. 
sary trained people are made available 
Hfcem

Fall In Sugarcane Production
+  .

B. SHRI K. M MADHUKAR:
SHRI C. JANARDHANAN:

Will the Minister** AGRICULTURE 
AND IRRIGATION be pleased to  
state:

(a) whether it is estimated that the 
total sugarcane production will go 
down by a t least 5 million tonnes;

(b) if so, the reasons therefor; aty|

(c) measures proposed to meet the 
situation?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) to (c). Final estimates 
of sugarcane production for 1973-76 
are not yet due from State Govern-
ments However, according to the
second estimate which gives prelimi-
nary estimates of area under the crop, 
an increase of 4 2 per cent is indicated 
in the area under sugarcane.
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SHRI ANNASAHEB P. SHINDE: 
This question is about sugar-cane pro-
duction. The first part of the question 
concerns the Agriculture Department 
and the other port of the hon. Mem-
ber's question relates to Department 
of Sugar and Vanaspati As far as 
the  production is concerned, we have 
a scheme for encouraging per hectares 
productivity round about the sugar 
factory areas, that is, about 2000 hec-
tares each in North India and about 
1000 hectares in South India.
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SHRI ANNASAHEB P. SHINDE: 
A  separate question may be put by the 
hon. Member.
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SHRI ANNASAHEB P. SHINDE: 
It is not true that sugarcane produc-
tion is going down In fact, the area 
has gone up and productivity is also 
progressively going up So, there is 
no fear that the total overall produc-
tion would fall down. The Govern-
ment of India’s effort is to see th a t 
farmers get rem unerative prices. That 
is why sugarcane production is getting 
the necessary encouragement.

SHRI D. K. PANDA: Is it  not a  fact 
th a t sugarcane production has gone 
down as compared to last year because 
the area under sugarcane cultivation 
has gone down* Has the government 
assessed in each State to w hat extent 
the area has fallen down?

MR. SPEAKER: The M inister said 
the area has not fallen down.
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SHRI ANNASAHEB P. SHINDE: 
Under the new national guidelines 
about the land ceiling law, no sugar 
factory is allowed to hold land beyond 
100 acres and that too for experimen-
tal and research purposes. Any land 
in excess of that will be taken over 
by the State Government. No exemp-
tion has been provided by any State 
Government for sugarcane.
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SHRI ANNASAHEB P SHINDE 
This year the  rainfall situation was 
very satisfactory al] over the country 
and availability of fertilisers also did 
not present any difficulty So, we 
anticipate that production of sugarcane 
will be marginally more than last year 
***d no t leas. My ministry has been

urging the State Governments that: 
they should concentrate their efforts 
on sugarcane development activities. 
There is also a centrally sponsored 
scheme. Hound about each sugar fac-
tory about 5000 acres have to be taken 
up in north India for special develop-
ment and we propose to  increase the 
per hectare production.

Implementation of Land Ceiling Laws

•9 SHRI VASANT SATHE: Will
the Minister of AGICULTURE ART> 
IRRIGATION be pleased to state:

(a )whether the Agriculture Minis-
try have in their latest review observ-
ed tardy progress in the implemen-
tation of revised land ceiling laws by 
the State Governments;

<b> if so. main factors impeding 
the imolementation of land reforms 
m various States; and

<c) steps and action proposed to 
accelerate the implementation of land 
reforms?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P  SHINDE): (a) to (c) A Statement 
is laid on the table of the Sabha.

Statement

The latest review of the progress in 
the implementation of the revised land 
ceiling laws by the States shows that 
implementation has picked up pace in 
the past several months. The state-
ment giving the relevant details is laid 
on the Table of the House. [Placed 
m Library. See No LT-10369/7&1.

The main factors explaining why 
implementation has not been speedier 
are as follows:—

Judicial intervention, particularly in 
oxercise of the w rit jurisdiction of the 
High Courts has led to the grant of ad- 
interim Injunction against implemen-
tation of the ceiling laws in many 
cases. In some of the States specific 
provisions of the ceiling laws have 
been struck down by the High Courts




